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Central Administrative Iribunal, Principal Bench /(j9

M.A. Nos, 260 and 261 ot 2004 In
~ R.A. No. 86/2003 1In
Oricinal Application o, Z86 of 2001

New Delhi, thié th%@ﬁh&n'cn'LEbruary, 2003
HON ' BLE MR. KULDIF SINGH, MEMBER{SUDL )
Union of India through

L. ) General Manager,
Northern Railway,
Baroda House,
New Delhi.

2o s Divistional Ratllilway Manager,
Morthern Hailway,
State Entry BRoad,
MNew Delhi.

d. Senitor Station Master,
Railway Station,
MNew Delht.

4 / Shri inder Prakash

Chief Vigilance Inspector,

Northern Railway,

Baroda House, .

New Delht. .. Review Applicant/Respondeonts
‘ i the KA,

Versus

1. Shri Deepak Kumar
S/0 ‘Shri Gagjray Siugh
Senior Booking Clerk,
Northern Railwayv, Raiilway Station,
Delhi. .. Resvondr .t/
Applicant tix the 04

ORDER BY CIRCULALION

I'Mie presenl Ra No.3b of 2003 has been {iled i

the respondents tor review ot the order passed 14 041
No.786/2001 on 21.10.2002.
d, in  the RA the review applicants {(respondent s

in the 0A) have taken more or less the same grounds to argi.

‘the RA, which they had taken while arguing the (A, Whilce
delivering the judgment, all the grounds were considerod INTE
fresh crror has been pointed out whtch'may call Tor revicn oF
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the order. Further, the RA does not come within the ambit of
Order 47 Rule 1 CPC read with Rule 22 (3) (f) (i) of the

Administrative lribunals Act.

3. In view of the above, noihiug survives in the

HA, which 1s accordingly dismissed. Accordingly, MA Nos. 260

and 261 of 2003 are also dismissed.

{ RULDIIP SINGH 3
MEMBER{ JUDL )

Rakesh

|
|
{

B EUREL S S SO PR




